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DIsability 'benefit, in tespectof all cases of 
loss of earning capacity of 70% or more and 

, not necessarily occupational or employment 
related, must be available, on par with old 
age pension and subject to some income 
critelton, to all eligible persons between the 
age group of 18 and 80 years, The existing 
efforts for rehabilitation of the disabled will 
have to be considerably strengthened. An 
exPert group may examine the questions 
relating to the manner of determining the 
extent of disability and incapacity to work as 
well as the support scheme needed for them. 

A scheme of sickness benefit to compensate 
for ,lOIS of eamlnlJl ariMng 0lIl of I .... is 
recommended UI'1dtr whIoh.. rural ptMOne 
within th .. age group '8 to 8Owllf, on 
hospitalisation in a recognlled hoIpItaf,M 
entitled to the benefit tor a maximum of 90 
days ath rate of the daily minimum wage 
rate for unskilled Ilbour in agrtcuItuIe. The 
benefit will be restrlt'ted tt:t thOle ,from fan'lll/ft 
whose annual income is tess than As. 6,4001-
at 1990-91 prices. 

(vII) Crop Insurance Scheme 

The comprehensive Crop Insurance Scheme 
must cover all States and an crops. The 
restriction in the scheme covering only thoae 
who take loans from Co-operatives, 
Commercial Banks and Regional Rural Banks 
should be done away with. A system of 
differential premium rates for the exlltlng 
clientele at lower level and tor those who do 
not tates r8C0Ul'88 to cooperattYes ate. for their 
credit needs at slightly higher level could be 
fixed. 

LEGISLATIVE MEASURES 

(i) Right to worX as a Fundamental Right with 
certain qualifications and an Employment 
Guarantee Act to implement this; 

(ii) A comprehensive Centr.I legislation. for 
Agncultural LaboUr pnMding for their proteion .. 
and welfare: 

(a) A NatioMI OommIeeIon for Bonded Labour 
functioning al quael-judicla' Authortty· to 
0V8f'IM and montier the Implem8"CIdIon oI1he 
Bonded Labour System (Abolition) Act, 1976; 

(iv) A model \egi8Iation tor protection of home 

based ·WOIkera and their welfare; 

(v) Land TrIbunaII at the focal level for speedy 
dIIposal of land reforms c:aaea. 

IN8TITU1'IONAL MECHAt .... ,. .IMP.LBIBd'A11ON 

(vi) Active Involvement of the Panchayati Raj 
Indtuttans In the Jmptementatton of vartcu 
recommenddons of the NCRL; and 

(vii) A sepame Department of Rural Labour at the 
Centre and 1ft lie Stat_with an ~ 
Oi ....... of:RurIII Labour in the SIIIeI·to 
deal with all upeota of Rural Labour, etc. 

All Min~trinlDepartments concerned with apeoIfIc 
recommendatlona have duly examined the 
recommendations. The Action Taken Report on the 
recommendations Qf the National Commilelon on Rural 
Labour inter..",. t8fIactlng Govemment responI8 to .. 
mIjor recommendationa hal .I,..ady been laid on ttle 
Table of . both the HOUMa. 

{£nglsh] 

Ban on aandha 

1563. SHRI SUNIL KHAN: 
DR. ABlY BALA: 
SHRI BIKASH CHOWDHURV: 
SHRt BASU DEB ACHARIA: 

Witt the Mlnl8ter of HOME AFFAIRS be pt88I8d to 
&tate: 

(a) whether the Supreme Court h .. Impoeed ban on 

bandha; 

(b) if eo. the total number of bands organiMcf.1n .. 
country atter the impolitlon of euch • ban; 

(c) ·whether the Government .... that the bwt on 

bandh ~ Impractical; and 

(d) If eo, the ... lIMn In thIe regard? 

THE MINISTER OF HOME AFFAIRS (SHAI l.K. 
ADVANI): (a) Vel. Sir. Government II aware of 
the judgement delivered by the Supreme Court In thII 
regard. 

(b) As per information 8V1111abte, 250 bandha were 
organi8ed In the country, at the State, DIItrict Ind local 
levels, since the judgement of the Supreme Court. 
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(c) and (d) Under the ConstItution, 'Public Order' and 
'Police' are State subjects, and as such It II for the State 
Govemments to take a view In the matt ..... 

Procurement of Foodgre'na 

1564. SHRI AMAR PAL SINGH: 
SHRI RANJIB BISWAL: 

Will the Minister of FOOD AND CONSUMER 
AFFAfRS be pleased' to etate:~ ". 

<a) the q~tum of rice, wheat and other foodgralns 
procured by the Food Corporation of India during each 
of the last three years and the current year, State-wise; 

(b) the quantum of these ltema spoiled in the 
godowns of the Food Corporation of India during 1997-
98 till date; and 

(c) the steps taken by the Government to prevent 
such losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
, FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 

SINGH YADAV): (a) Statements-I, II and III giving requisite 
information are attached. 

(b) A quantity of 75,. MT got spoiled in FCI 
godowns during the year 1997-98 while a quantity of 
81,028 MT got spoiJed during,the period 1.4.98 to 1.10.98. 
In terms of total quantity procured and handled, the 
quantity spoiled is just a fraction of It which is insignificant 
negligible. 

(c) Utmost care Is _n to protect, preserve and 
properly store the foodgrains. However, some quantity 
gets spoiled due to natural uncontro1labie factors such 18' 

exceulve and unseasonal rains, flooda. cyclones etc. To 
m~ntain foodgrains In their best health, due care is taken 
on the proper up-I<eep of the godowna to avoid leakages, 
flooding etc. 

The stocks stored in open are properly covered with 
poIythene covers and tied with nylone ropes so as to 
avoid bIowingltearing of poIyIhene covers to check the 
pouring of rain water through the holes or tom portion. 

Further, the stocks are given periodical tum-over and 
if need be, segregation and salvaging of the affected 
stocks, if any, is resorted to save the foodgrains from 
further deterioration. 

Frequent and timely prophylactic and curative 
treatmenta are provided to the grains to prevent spoilage 
of the grains by insect inf.statlon. 

S"""'ent I 

Procurement of Rice made by the Food COIpOration of India for the last three years cI current year 

(Figures in Lakh Mrs) 

State 1995-96 1996-97 1997-98 1998-99 
(As on 3.12.98) 

2 3 4 5 

Punjab 12.13 19.33 32.70 15.81 

Haryana &.55 11.64 12.12 0.36 

Uttar Pradesh 10.65 

Rajasthan 0.02 0.03 0.06 0.01 
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